HIGH COURT OF DELHI: NEW DELHI
SHERSHAH ROAD,; NEW DELHI-110003

No. 26FY__ pHC/GAZISPLMMIZ014
Dated: 22 0s5. 2014
Appointment of Special Metropolitan Magqgistrates/Spl.Municipal Maqistrates (Littering)

. .Appli_cations afe in.vited for appointment as Special Metropolitan Magistrates/Special
l\/lummpal Magistrates (Littering) under Section 18(1) Cr.P.C. These Magistrates will be required
to hold court 6 days in a week either at a fixed place or as mobile court.

The Candid'cj‘tes must possess the qualification as prescribed in Rule 3 of Delhi Petty
Offences (Trial by Special Metropolitan Magistrate) Rule, 1998 which reads as under:-

“3. "Qualification:- A person shall not be qualified for appointment as -Spl. MM
unless he/siie:- '

(1). has been a District Magistrate or a Judicial Officer; or

(2). has for a-period of not less than one year exercised the powers of Sub-Divisional
Magistrate; or j.

(3). has for a »r;\eriod of not less than two years exercised the powers of an Executive
Magistrate; or :

(4). has held for a period of not less than three years the post of Superintendent or
an equivalent post thereto and above on the Establishment of the High Court of Delhi
and that of the Courts subordinate thereto and is a law graduate; or

(5). has held! for a period of not less than five years, a gazetted post under the
departments of the Govt. of N.C.T. of Delhi or the Central Govt. and is a law
graduate (Preference will be given o those persons who have been dealing with
legal affairs or have been working in the departments dealing with legal affairs); and

(6). has not attained the age of 65 years on the date of conferment of power of
Special Metropolitan Magistrate on him/her.

“Explanation: For the purpose of these rules a “law graduate”

_ is a person who is
eligible to be =nrolled as an Advocate.” :

Governmel servants who were dismissed or removed or retired compulsorily from
service or subjecte to any other penalty for misconduct etc. are not eligible for consideration.
At present there are 25 vacancies and § vacancies are expected to arise during the

remaining part of the year. A special Metropolitan Magistrate/Special Metropolitan Magistrate

(Littering) shall be antitled to such honorarium and out of pocket expenses, as may be fixed by
the High Court of {&lhi from time to time. '

Application in the prescribed form (attached herewith), duly filled in along with passport
size photograph duly attested by a gazetted officer affixed thereon, attested copies of requisite
documents i.e., dzle of birth certificate, LLB Degree and Retirement Certificate, may be
submitted in the Establishment Branch, Delhi High Court, New Delhi or sent by registered AD
post to the Registrar General, Delhi High Court, New Delhi 110003, as to reach on or before

'16.06.2014.

The candidates who have already submitted their applications after 23.05.2013 have to
apply afresh.

Applications which are incomplete, unsigned without requisite documents and received
after the due date shall be rejected summarily and no "enquiry will be entertained in this regard.
Only eligible and short listed candidates will be called for an interview, if any, on a date to be
intimated later and no TA/DA shall be paid to the candidates for the purpoge. /
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(SANG/TA DHINGRA SEHGAL)
REGISTRAR GEN%&AL
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PARLICULAI‘ S TO BE F URNISHELD WITH THE APPLICATION POR BE]NG -
q' ONSJI)ERED FOR CONPERMENT OF POWERS OF SPECIAL METROPOLITAI\J

?\/lAUISTRATF rJNDER SECTIOT\I 18( 1) OF Cr P.C._

|
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- Please 'p'asta your. | -
. passportsize®
e '_‘photograph duly

attested. '

Name (In BLOCK LETTERS)

TFather’s Name

Date of Birth with pr_ésent agé '

(attach  atiested  copy o‘fi DOB/
|- Matriculation Certificate) ~ o

Present Rcsndentml Address &_‘ o

| Telephone No.

Educational'qualifications

J Date of retirement

£
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Dclhi/Centfal‘ Govt. 'under Wthh

working at the time of rctlrement
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' Qubmdmate to 1t and if so Lhe pcnod of |-
service rendered on rhe post of | v
Superintendent/AOJ or an equwalent : ey Tl
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' Govt may be mdlcaled

{ ¢) Whether has held a gazetted post n

a departmfnt under the Govt of NCT |
| of Delhi Or Central Govt, and if so the -
period of service ‘rendered, the post |

held and the ndme of the depdrtrnem of |
the.. Govt. of NCT. of Dc‘,lh_l/ Central

(a) Whether has ever been dlSmlSSCd or

' 'removed or cornpulsonly retired frorn '
service or subjected to any other l’naJOI‘ -
penalty fot mlsconduct and 1f $O details |

thereof be given;

—
(b) Whethcr has ever been’ convmted

moral turpltude and - proceedlngs are;

pendmg .and if s, detzuls thereof be: -

' glven

being of unsound mind or is deaf or'f

mute or blind or suffering frorn leprosy‘

0T 2 any other contagious d1sease and 1f -
50, details thereof be glven

and qentenced by a Court for any | '
offence mvolvmg moral dehnqueno_y or:
is charged of any offence constltutmg '

(c) Whether has ever been declared as | v

(d) Whether ‘has ever been: adjudlcated‘

as an insolvent or ‘an 1nd1scharged

‘ solvent and 1f SO demls thereof be '

given.

“Are you a: Dracucmg Adecate and 1f
| s0, an’ undertalqng be - g1ven to . the 7
'ieffeet that yoa w1ll have your hcence as i ,'
- an Advocﬂe suspended 1mmed1ately on

eorxiexrnem of powers :of: Specml_ :
<Metmpohtar Maglouate 'md would do|
50 before assumption Qf 'oharge__:as_ suoh,_ ..
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"_l‘l | Whether thas -ever ‘been“: conferred |~ 7

\ 1 ‘ powers -f”_f ‘Special Mctropohtan '
! l Mablbtmte /s 18(1) of the Cr. P.C. and
% ) if 50 the oetalls thereof bc given.

' DECLARATION "= .

3 d‘o' hﬁfeby d6¢1a_fé that ﬂié P artiéul ars
fornished by me above are correot 25 per my personal knowledge. 1
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- ASIGNATURES . .

NO I‘]E - Klndly furmsh Atlestcd coplcs of D O B Cemﬁcate LL B' Degr ] and
o : _Rctmwem Ccruﬁcatc along w1th Lhe apphcatton ' '
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